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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - C No. - 501 of 2026

Vimla Singh
..... Petitioner(s)
Versus
State Of U.P. And 3 Others
..... Respondent(s)
Counsel for Petitioner(s) - Ra Kumar Singh
Counsel for Respondent(s) . C.S.C., Rameshwar Prasad Shukla

Court No. -6
HON'BLE PRAKASH PADIA, J.

1. The only prayer made by the counsel for the petitioner to direct the
Respondent No.3 namely Sub Divisiona Magistrate, Tehsil Belthara
Road, District Ballia to decide representation dated 20.05.2025 submitted
by the husband of the petitioner namely Shri Digvijay Singh.

2. From perusal of the aforesaid it is clear that Case N0.122-B is pending
consideration against the alleged encroachers.

3. In this view of the matter, the Court is of the opinion that once the
matter is pending consideration before the appropriate forum, no relief
could be granted to the petitioner.

4. Accordingly, the writ petition is dismissed. Insofar as the present writ
petition is concerned, petitioner is free to move a proper application in the
aforesaid case, if so advised.

(Prakash Padia,J.)
January 21, 2026

Swati
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